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with the provisions of the Master
Plan for Delhi.

(e) In view of the reply to part
(a) above, the question does not arise.

Foreign Boats near Andamans

2677-B. Shrimatl Savitri Nigam:
Will the Minister of Home Affairs be
pleased to state the number of foreign
boats captured around the Andamans
gea while fishing in the Indian terri-
torial waters during the last one year?

The Minister of State in the Minis-
of Home Affairs (Shrl Hathi):
Altogether 10 foreign fishing vessels
were captured around the Andaman
and Nicobar Islands in the Indian
Territorial Waters during the last one
year.
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Bhri Hem Barua (Gauhati): In view
-of the fact that Indonesia has openly
and actively supported Pakistan's
aggression on us, and these acts of
wjolence or vandalism of Indonesian
~rowds are the results of thi- support,
may I know (a) whether our Gov-
«'nment have succeeded in projecting
India's case adeqg 1y for P
tion by the Indonesian nublie, (b)
whether our Government propose
anv  high-level dialouge with the
Indonesian Government. . .

An Hon. Member: Dialogue?

Shri Hem Barua: That Is
English, I suppose.

Mr. Speaker: I have to accept
whatever the learned professor says.

Shri Hem Barma: . . .s0 as to
improve relations between the two
countries, and (c) whether the word
‘supervision’ in the Indonesian voca-
bulary means anything up to the con-
fiscation of our properiy?

Shri D. C. Sharma (Gurdaspur):
What about part (d) of the question?

Shrl Dinesh Singh: We are not
proposing any special dialogue. So
far, it has been a monnlogue on the
part of our Ambassador. So far as
part (c) of the question is ~oncern-
ed, we have been informed that this
property has been taken under the
protection of Govermment only to
afford protection again<t hnoliganism,
and, there is npo nropoca! ot this stage
for any nationalisation or taking over,

good

Shri Hem Barua; What about part
(a)?

Shri P. Venkatasuhh-fap (Adoni):
May I know whether *his i3 a caleu-
lated and eoncertrd  mischicvous
ection of the Govermrnt of Tndo-
nesia with the en~ouragement of
Peking and Pindi to orovoke us into
the action of severing our diploma-
tic relations with that Government?
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It so, will Government succumb to
these machinations?

Bhrl Dinesh Singh: The House and
the whole world are aware that we
have not been pushed into any action
because of what Pindl or Peking have
done.
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Mr. Speaker: Shri P. R. Chakra-
verti,

Shri P. R. Chakravertl (Dhanbad):
Is it a tact that the Press Artache
to the Indian Embassy has been
threatened with violence? If s0, what
action has been taken by Government
to save him?

Shri Dinesh Singh: The Indonesian
Government have informed u: that
they are taking adequate precautions.
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Mr. Speaker: If he has the infor-
mation, he might give it; otherwise
not. It is not actually relevant here.

Bhrl Dinesh Singh: We are not
aware of any loas,
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Mr. Speaker: Whether any clas-
gification has been made of countries
as friendly, not too friendly and so
an?

Shri Dinesh Singh: I think the

House is aware of that also from the
nctiong of these countries.
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Mr. Speaker; The Prime Minister
would be makimg his statement at

15.30 hrs.
PAPFRS LAID ON TIE TABLE
ExrraNaTory NOTE ON THE SCH:MI or

War Risks INSURANCE oOF MaRINE
Huurs

The Minister of Finance (Shri T. T.
Krishnamacharl): Sir, I beg to lay
on the Table a copy of an Explana-
tory Note on the Scheme of War
Risks Insurance of Marine Hulls
together with the outline of the
Scheme. [Placed in Library. See No.
LT-4918/65].





